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(5) .:\ copy of the Dock Workers (Re-

sutution of Employment) Second Amend-
ment Rules, 1968, published in Notifica-
tion No. S.O. 3700 in Gazette of India 
dated the 19th October, 1968, under sub-
secti01l (3) of section 8 of the Dock 
Workers (ReJ!lllation O'f Employment) 
Act. 1948. [Placed in Library. See No. 
LT-222SI68]. 

(6) A copy of the West Bengal Min-
in!; Settlements (Health and Welfare) 
(Con,ervancy) Rules, 1968. published in 
Notification No. PH12937 !2R-42/ 
67 in Calcutta Gazetle dated the 5th 
September. 1968, under sub-section (3) 
of section 34 of the West Bengal Mining 
Settlement, (Health and Welfare) Act, 
1964. read with clause (c )(iv) of the 
Proclamation dated the 20th February, 
1968, issued by the President in relation 
to the State of West Bengal. [Placed;'1 
Lihrary. See No. LT-2226/68]. 

Ii) A copy of Notific~,tion No. S.O. 
581 (Hindi and English versions) pub-
lished in Bihar Gazette dated the 11th 
September. 1968, addiDg Manufacture. 
marketing and distribution of Petroleum 
product. to the First Schedule to the In-
<I '''trial Disputes Act, 1947, under sub-
section (3) of section 40 of the suid 
Act. read with clause (c)( iv) of the 
Proclamation dated the 29th June, issued 
by the President in relation to the State 
of Bihar. [Plllced ill Library. See No. 
LT-2227/68]. 

Url'AR PRADESH SUGARCANE (PuROIASE 
TAX) (SITONI1 AMENDMENT) Ruus ANI> 
NOTWIC.ATION UNDER ESSENTIAL COMMODl-

TIE9 ACT 

THE MINISTER OF srATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPER \TION (SHRI ANNASAHI8 
SHINDE): I heg to lay on the Table: 

( I) A copy of the Uttar Pradesh Sugar-
canc (Purchase Tax) (Second Amend-
ment) Rules, 1968 (Hinidi and English 
vc"ions) published in Notification No. 

'l3'55-S/XVnr-C-1643-68 in Ullar Pradesh 
Gazette dF~ed the 17th August. 196~. 
under sub-section (3) of section 15 of 
the U.P. Sugarcane (Purchsae Tax) Act, 
1961. read with clause (c)(iv) of the 
Proclamation dated the 25th February. 
1968. as varied by Proclamation dated 

(Amdl.) Bill 
the 15th April, 1968, issued by th~ 
President in relation to the State or 
Uttar Pradesh. [Placed ill Library. Stre 
No. LT-2228/68J. 

(2) A copy of Notification No. G.S.R. 
1594 published in Gazette of India dated 
the 28th August. 1968 under sub-section 
(6) of section 3 of the Essential Commo-
dities Act, 1955. [Plact>d in Librnry. Su 
No. LT-2229/6~]. 

ANNUAL REPORT ON COAL MINf.s LABOUR 
WELI'ARE ORG.'NISATION ETC 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABIUTATION (SHR( 
S. C. JAMIR) : I beg to lay on the Table: 

( I) A copy of the Annual Report on 
the activities of the Coal Mine, L~bour 
Welfare Organisation for the year 1966-
67. [Placed i" Lihrary. See No. LT-
2130/68]. 

(2.) A copy of the Apprenticc,hip 
(Amendment) Rules, 1968, published iD 
Notification No. G.S.R. 1553 in Gazette 
of India dated tbe 31st August, 1968. 
under sub-section (3) of section 37 of 
the Apprentice' Act. 1961. [Placed ill 
Library. s .... No. LT-2230/68J. 

(3) A copy of the Report of the Indian 
Government DelegatiOn to the Sixth 
Session of tbe 1.1..0. .\sian Regiona,1 
Conference held at Tolyo in September, 
J 968. [l'IlIeed ill Library. Sec No. L T-
2232/68]. 

NOTlFlc,nION UNDeR REPRLSENT.HIOS 01' 
TItE PJ:OPLE AI:r 

THE DEPUTY MINISfER IN THE 
MINISTRY OF LAW (SHRI M. YUNUS 
SALEEM): 1 beg to lay On the Table a 
copy of Notification No. S.O. 3390 pub-
lished in Gazette of India dated the 18th 
September, 1968. under sub-section (2) of 
section 9 of the Represenlation of the P1:o-
pIe Act, 1950. [Placed ill Vhrary. See 
No. LT-2233 168]. 

12.4U IIR~. 

DEPOSIT INSURANCE CORPORATION 
(AMENDMENT) BILL--Conld. 

MR. SPEAKER: The House will now 
take up further clause by clause cons~ 
tion of the Depo,it Insurance COrpOratIOn 


